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Subject:— Forwardinç 'f copies of the orders passed by the 
Central adminitrative Tribunal,Sangalore. 

/ 
Please find enclosed .heewith a copy of the DER/ 

STAY DER/TERIM ORDER/, passed by this Tribunal in the above 
mentIoned app1icatiri(s) on 	L1- 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

ORDER SHEET 

Application No ........... ........ ...................... of 1993 
Applicant 	 Respondent 

Advocate for Applicant 	 Advocate for Respondent 

Orders of Tribunal 
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CENTRL ADMJ ISTRATIVE TRIBUNAL 
NGALORE BENCH 

Second Floor, 
Gommercial romp1ex, 
Indiranagar, 
anga1ore-56 038. 

in D at e fl:JAI4 96 
Atp1jcatjn Ne._ 474 of 1993. 

App1ic.nt (s) 

V/s. 

Respondents 

To 

Joy .George, 

Senior Divisional Personnel Officer, 
S.G.Roilway,Hubli and others., 

1. 	Mr.Urnesh R.Malimath,Advocate, 
No.4, Second ross,Vasanthnagar,West, 

Banga1ore..560 052. 

2. 	Sri.N.$.Prasad,Advocate, 
No.242, Fifth Main Road, 
Gandhinagar,Bangalore-9. 

Suject:_. Forwarding ef copi5 of the Orders passed by 
Central Admjnjstrtjve Tribunj,Bangajore_3 

-X-X--x- 
copy cf the Order/Stay Orcer/Interjn Order, 

Passed y this Tribunal in the above mentioned application(s) 
is enclosed for information and furthr necessary action. 
Tke )rder was pronounced 

/ 	y 	Y- Registrar V 
Judicial flranches. 
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1n the Ceiitra1 AinistrativeTTribiiiiâl 
Banga1öeB&ñh 

Bañgalore 
V/5 a.Fe-tNo 'ne 04'CSc1PL4)cLJ 

S 	 AppllcLtion No.. ...... 	 : 

ORDER SHEET (contd. 	 1 
-. tA452.1it453/9.6. 

Date 	 Office Notes 	 Orders of Tribunal 

PKS(V)/VR(P$A) 

1• 
Heärd PLA. filed for 

restor8ticn is allowed. Restored. - 

Delay condoned. 

At this stage, Shri limesh 

R. Mali.ath, learned counsel 	- 

for the applicant seeks leave to 
wIthdraw this application so that 

he can advi5e his. client tofile 
a fresh petition for making 

appropriate pleadings which arc 

not found in the present 

application. In the interet or 

justice, we allow him to withdraw 

this application. This 

application is dismissed a8 

withdrawn with liberty to renew 

it. 	ziquired. 	. 
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S 	 . 	. 	 Central Adrnnninlatrative TrJbwl 

	

.• 	 - . 	 . 	 ...; Bang&ore Bench 
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Bangalore 


